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Mr. Deputy-Speaker: The question 
15: 

''That leave be granted to 
introduce a Bill further to amend 
the Constitution of India." 

The motion was adopted. 

Shri Bar! Vishnu Itamatll: I 
introduce the Bill. 

U.S'7 hra. 

INDIAN PENAL CODE (AME...'ID-
MENT) 'BILL'" 

(Omission of Section 309) 
Shrt Barl Vishnu Itamath (Hosh-

angabad): I beg to mov(, for leave 
to introduce a Bill further to amenCil 
the Indian Penal Code, 1861. 

Mr. Deputy-Speaker: The qu~s'ion 
is: 

"That leave be granted to intro-
uuce a Bill further to amend the 
Indian Penal Code, 1860." 

The motion was adopted. ' 

8hrl Barl Vishnu Kamath: 1 jntro-
duce the Bill. 

--
15.3'7. 1m. 

LEGISLATIVE COUNCILS (COM-
POSITION ~ILL-Contd. 

Mr. Deputy-Speaker: The House 
will now take up further consid£"ra-
tion of the motiOn moved by Shri 
Shree Narayan nas 0:1 the 15th April 
1965 to provide for the composition of 
the Legislative Councils oI States and 
'for matters connected· therewith. The 
time allotted is two hours out of 
which onc minute [,as bl'en taken. 
Shri Shree Narayan nas will C'ontinue 
his speech. 

(Composition) Bill 

Shrl Barl Vishnu Kamath (Ho!;h-
angabad): Has the holn. Membt!: t3ken 
the consent of Members .before in-
cluding their names? 

Shri Shree Narayan Da, (Dar-
bhanga): Yes, Sir. 

Shri Bari Vishnu Itamath: Because 
nobody declines, So it is .presumed that 
they have no objection. 

8hrl Shree Narayan DIlS: Mr. 
Deputy.Speaker, the other day I mov-
ed that this Bill to provide for the 
composition of the Le&islat.:vc Coun-
cils of 'States and for matters con-
nected therewith be r(;feu('d to a 
Select Committee. 

In this connection, I have to say 
that in the Constituent AsscmlJ!y the 
question whether it is necessary to 
have a second chamber at the l:itate 
level or not was discussed thread· 
bare. Some members were in favour 
of having Councils at the State level 
·while others were against it. After 
some deU,beration, it was decided 
that the representatives of UIC states 
concerned should m~t and d~id. 
whether they would like to have a 
Council at the State level or not. 
Then, it was informally decided by 
representatives of some States that 
they should have Council at the State 
level while others declded that they 
should not have. 

15.39 bra. 

[SHRI SURENDRANATH DWIVEDY in thr. 
Chai,.]. 

As a result, now soml'! of the !';tatev> 
have two chambers, a Ler:itllative As-
sembly and a Legis!ative C ')'.1,1.:ll. At 
present, the followinii Stat!:" have 
Legislative Councils, namely, /\nrihra 
Pradesh, Bihar, Madhya P'adesh, 
Madras, Maharashtra, Mysore. Punjab, 
Uttar Pradesh and West Bengal. 

It was also decided at that time that 
if any of the States would not like to 

·Publishe-l in Gazette of India Extraordinary', Part II, section 2, 
odllJled 30-4-65. 
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have this Council, they can, by pass-
ing a resolution in the Legislative As-
sembly, abolish it. There was also 
a provision that those States which 
do not have a Council, they can, ill 
course Of tim(> by passing a resolu-
tion in the Legislative Assembly, have 
it. 

Now, when the question of the com-
position, number of members e1.c. or 
the Legislative Council came before 
the Constituent Assembly, there was 
much controversy. A large number of 
amendment we moved by ·\hon. 
Members and it wa: difficult for 
the Constituent AS3embly to de-
Cide about all the amendments 
that were moved and the question was 
dbcussed for a very long time. 

In the beginning Dr. Ambedkar, 
who was piloting the draft bill for 
the Constitution, came forward say-
ing that there should be Councils in 
Such and such States but that the 
composition and other things, that is, 
tTle Qualifications and disQualification3 
of Members. should be decided by the 
hture Parliament. But a large num-
b~r of Members said at that time that 
tl\e Constituent Assembly should de-
cide the composition and other impor-
tnnt matters with regard to the Coun-
cils. After a discussion for some time 
the discussion was postponed to a 
fllture date and then another draft 
.. 'as put forward by Dr. Ambedkar. 
'That was in these words:-

"That for article 150. the fol-
lowing be substituted:-" 

r" 
The present article iq 171; when it was 
discussed in the Constituent Assemb-
ly it was article 150. The proposed 
article ] 50 read:-

"(1) The·tota1 number of mem-
bers in the Legislative Council of 
a State havin~ such a Council 
shan not exceed one-fourth of the 
total numbt!r of members in the 
Assembly of that State: 

(Composition) Bill 

Provided that the total num-
ber of members in the Legislative· 
Council of a State shall in no case bet 
less than forty. 

(2) Until Parliament may, by 
law otherwise provide. the com-
position of the Legislative Council 
of a State shall be as provide in 
clause (3) of this article." 

The proposed provision was practi-
c;lly accepted by the Constituent AlJ-
s,:mbly. The present provision in the 
C,)Ostitution relating to the composi-
tilln of the Legislative Council of a 
State is that as nearly as may be, one-
VI ird of the members are to be elect-
ed by members of municipalities. dIS-
trict boards and such other local aut-
rl)rities in the State as Parliament 
Dlay by law specify; a's nearly as may, 
be, one-twelfth shall be elected by 
electorates consisting of persons resid-
ing in the State who have been for at 
least three years graduates of any uni-
v ~rsity in the territory of India; as 
n ~arly a'S may be, one-twelfth shall be 
elected by electorates consisting of 
p~rsons who have been for at least 
three years engaged in teaching in. 
such educational institutions withIn 
the State. not lower in standard than· 
that of a secondary school; as nearly 
as may be, one-third shall be elected 
by the members of the LegislatiVe 
Assembly of the State from amongst 
p ~rsons who are not members of the 
} ssembly; and the remainder wa:s to· 
b~ nominated by the Governor. 

In the Constitution there is a pro-
vision. that is, clause (2) of article 
171 whiCh says tha~ thf' composition 
wui remain as such until Parliament 
by law otherwise provides. 

Coming to why the necessity for thi:l 
B ill of mine, there have been some 
changes in the structure of local 
b:>dies. We have introduced demo-
c)'atic decentralisation and there are 
o"her bodies which have come up like 
the co-operative SOCieties. A lal"'~ 



Legislative V AISAKHA 10, 1887 (SAKA) Councils 12256 
(Composition) Bill 

number of persons are taking part In 
them and we have to encourage cu-

·operative s'Ocieties. At the time wh~n 
it was discussed in the Constituent 
Assembly, as I Raid just now, there 

, was much controversy. A large 
number of amendments were moved 
with regard to the composition of the 
Councils. Then it was decided-a 
o(!ompromise was arrived at-that 
som~ prOVISIon for the time being 
.should be made an dthe future Par-
liament should be authorised to deal 
with this matter when the time 
~omes, Now, I think, after 15 years 
the time has come that the composi-
tion of the Legislative Councils 
.should be considered. It is with 
that view that I have brought for-

,ward this Bill which I wltnt the 
House to consider and pass. 

I do not say that the provisions 
tltat I haVe made in the Bill should 
remam as they are. The important 
puint is that Parliament should now 
,consider whether the time has not 
clime when :30rne changes should be 
rr ade with regard to the composition 
Q« the Legislative Councils at the 
State level. As I have said, at pre-
snnt there are four categories of re-
presentati'on in the Councils. One-
third of the members are elected by 
the Assemblies. 

While thi3 Bill was being consi-
-dered for circulation some hon. Mem-
bers expressed the opinion-in the 
past also opinions have been express-
e:i in this House-that there is no 
nece!f3ity for the Councils at the 
State level. Here also we have two 
C'hambers-one is the Council of 
States and the other is our Lok 
·!:abha. This question has also been 
Taised that there is no necessity for 
t''le second Chamber here also. But 
in its favour there is at least one 
}loint, because we have a federal form 
.(of government and there are some 
subjects in which the States are 
very much intereated and there are 
some subjects in the Constitution 

vrhich are not to be changed without. 
the consent of the States and be-
cause the Council of States represents 
in a sense the various States which 
comprise the Indian Union, that 
there may be some necessity for it. 
But at the State leveUl as the COWl-
cils are constituted, it may be said 
that the representation i. based on 
functnonal representation. Some ot 
the organisation, like local bodies 
district boards etc., have been giveh 
representation; some interests, like 
teachers and graduates, have been 
given representation and some of 
them are nominated by the Gover-
nor . 

I would like to point out that now 
the time has come when we should 
reconsider the whole question' of the 
compositiOn of the Legislative Coun-
cils. Personally I belieVe that· there-
is no necessity because the assemblie3 
are there in the States, and these 
Councils perform no pur.pose, some-
times it is stated that it is .necessary 
to revise the enactment 3 passed by 
the Lower Houses, that the Upper 
House should scrutinise them and 
make necessary changes as they may 
pass an Act without much considera· 
tion. That function is not being pel'-
formed 'by the Councils at present. 
Therefore I hold the opinion that 
there is no necessity for the Councils 
at the State level. But if it is accept-
ed that there should be the Councils, 
it is necessary to maKe changes in. 
the composition of the Councils. 

Now I would come to the provi-
sions of my Bill. In the beginning I 
will point out that at present teach-
ers belonging to secondary schools 
are represented in the Councils but 
a large number of primary . schoo) 
teachers are not represented. If 
teachers are to be given representa-
tion in the Councils, then why not 
the primary teachers? Therefore .} 
have provided in my Bill that pri-
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mary teachers should also be given 
representation in the Councils. 

Then. under the present democratic 
set-up now the three-tiel' 3ystem has 
come, namely, the Panchayats, the 
Panchayat Samities and the Zila Par-
jshad. Formerly there were only dis-
trict boards and some other Pancha-
yats. They have been provide with 
some rights for electing members to 
the Council'3. But the Panchayat 
Samitis and the Z!!<I Pari'Shads, 
while in some States tht=y might 
have been given representation in 
others have not been given any r~pre­
sentation. So, I have suggested that 
as nearly as one-sixth of the total 
members of the Councils in States 
should be elected by the Zila Paris-
hads and Block Samitis. 

I have made provision separately 
for the Panchayats. There would be 
an electoral college chosen by the 
members of the Panchayats within 
the State- and one-twelfth of the 
members will be elected by that elec-
toral college, 

Then, as you know, Mr. Chair-
man, we have been encouraging the 
co-operative societies. A large mim-
ber of co-operative societies have 
been formed in the country and they 
play a very important part in our 
economic affai1'l. They are also to 
be encouraged and their point of 
view should also be heard while 
making enactments in the States. 
Therefore I have made prOVISIon 
for the representation of co-operative 
societies also through an _ electoral 
college chosen by members of co-
operative societies within the State. 

While the Bill was being consi-
dered la::t time, I admit that there 
Was an omission and now I would 
like to provide that the labour or-
ganisations should also find some 
pla'f' in this body. Further, I have 
provl11'd for the representation to be 
give'} to the organised organisations 
or commerce, indmtry, trade and bus-

(Composition) Bm 
iness. They should also be represen-
ted in this body. It had been con-
tended that it has become very cum-
bersome. But the provisions that I 
have made are for the consideration. 
of this honourable House. If thi; 
Bill is referred to the Select Com-
mittee and its various provisions are 
considered in view of the discussions, 
that were held during the time of 
the Constituent Assembly and var-
ious amendments that were made at-
that time-they are also to be look-
ed int~and if in the present cir-
cumstances, in the present set-up the 
Select Committee thinks that ce~tain 
changes are to be made and incor-
porated in this Bill, then those' 
change3 will be made accordingly. 

If there is any place for a second 
chamber at the State level, I think,. 
that will be only based on functional 
representation. '!'he present ' provi-
sion of the one-third of its Members. 
being ele(!ted by the Legislative 
Assembly has, 1 think, given rise to· 
some patronage being given for those-
who are in the majority party in 
the State Legislative Assembly. 
It is the majority party in. 
the Assembly whiCh has to elect 
one-third of the Members. In the' 
present circumstances, I think, that: 
is not necessary and that should be-
abolished altogether and in that place 
certain other interests should be 
given representation and we oghouHl 
make the composition Of the Legi'sla-
tive Council as broad-baSed as possi-
ble. If that is not found workable,. 
then, I think, there is no necessity 
of Legislative Counci13 at the StateS! 
level and that there should be only' 
one chamber functioning in the State. 

Lastly, I would like to say that this. 
Bill was circuJat~ for eliciting pub-
lic opinion· and a number of opinions; 
have been received which have been. 
laid on the Table of the Kouse. As. 
I pointed out, a large number of opi~ 
nions of those who are interested and 
concerned with this are in favour of 
this Bill saying that the Council'!! 
should be broad:'based. But the variou8< 
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State Governments have' not sup-
ported this measure. They say that 
the present provi";;ion should conti-
nue. And that is quite obvious. It 
i3 be::ause at present they enjoy the 
l'ight Of electing one-third of its 
Members by the Members of the 

, Legislative Assembly. Th.erefore, at 
no time, I think, the Government 
at the State level would support any 
change in the composition of Legis-
lative Council. But, on the other 
hand, a large number of persons and 
Ii large number of organisations who 
are intere3ted in this have given their 
opinions in favour of it that some 
necessary changes should be made, 
that panchayats, trade unions and 
other interests should be given repre-
E:entation in the Council. 

I do not want to take much time 
of the House. I hope that hon. Mem-
bers will make necessary suggestions 
nnd support my measure. I do not 
say that all the provi'5ions that I 
have incorporated in the Bill should 
be supported. This Bill is for refer-
enCe to the Select Committee Bnd 
then necessary changes could be made 
by the Select Committee so that the 
Bill may become as useful as it is re-
quired to be. 

With these words, I move the Bill 
and I think the HOU3e will support 
it. 

Mr. Chairmaa: Motion moved: 

''Thai the Bill to provide for 
the composition of the Legisla-
tive Councils of States alld for 
matters connected therewith, be 
referred to a Select Committee 

consisting of 18 members, name-
ly:-

1. Shri Ramchandra Vithal Bade. 
2. Shri C. R. Basappa 
3. Shri Rasanta Kumar Das 
4. Shri Gauri Shankar Kakkal'. 
5. Shri K. L. More 
6. Shri Shanll:arrao Shantaram 

More. 
7. Shri V. C. ParashaT 

(Composition) 8m 
8. Shri Jaganath Rao 

9. Shri S. C. Samanta 
10. Dr. Sarojini Hahishi 
11. Shri Sheo N arain 
12. Shrimati Ramdubri Sinha. 
13. Shri T. H. Sonavane 
14. Shri RadheJal Vya's 
15. Shri K. K. Warior, and' 
16. Shri Shree Narayan Das; 

with in ;tructions to report by the 
last iay of the first week of the next 
SeS';ion. " 

Shrl Yashpal Sinrh (Kairana): I 
beg to move: 

"That the Bill to provide for' 
the composition of the Legisla ... · 
tive Councils of States and fol" 
matters connected therewith, be 
referred to a Joint Committee 
of the Houses consi ~ting of 30 
members. 20 from this House;. 
namely:-

1. Shri Ramchandra Vithal Bade 
2. Shri C. R. Basappa 
3. Shri Basanta Kumar Das 
4. Shri Shree Narayan Das 
5. Shri Gauri Shankar Kakkar-
6. Shri K. L. More 
7. Shri Shankarrao Shan1aram 

~ore ~ 

8. Shri Muzaffar Husain 
9. Shri V. C. Parashar 

10. Shri Jaaannath Rao 
11. Shri S. C. Samanta 
12. Dr. Sarojini ~ahishi 
13. Shri Sheo Narllln 
14. Shri Kri>hnapal Singh 
15. Shrimati Ramdulari Sinha 
16. Shri T. H. Sonavane 
17. Shri Vi'shram Pras-ad 
18. Shri Radhelal Vy&.r 
19. Shri K. K. Warior, and 
20. Shri Yashpal Singh. ,. 

• and 10 from Rajya Sabha;, ... " -~.,~ 
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.that in order to constitute a 
aitting of the Joint Committee 
'the quorum shall be one-third of 
'the total number of members of 
.the Joint Committee; 

:that the Committee shall make 
:areport to this House by the last 
·day of the first week of the next 
'&eS3ion; 

:that in other respects the Rules 
'Of Procedure of this House relat-
ing to Parliamentary Committees 
'Shall apply with such variations 
;and modifications as the Speaker 
~rnay make; and 

'that thh House recommends to 
Rajya Sabha that Rajya Sabha 
do join the said Joint Commit-
tee and communicate to this 
House the names of 10 members 
\0 be appointed by Rajya Sabha 
to the Joint Committee." 

:Mr. Chairman: The motion and 
the amendment are before the House. 

Dr. L. M. Singhvi (Jodhpur): Mr. 
Chairman, Sir, I shall be brief in 
endorsing the laudable object under-
llying the Bill and also in support-
ing the motion for referenCe to a 
Select Committee. 

The object of the Bill, to the ex-
tent 10 which I agree with it, is 
IItated bY the learned author Of this 

.Bill in the3e words: 
'''The object of this Bill is to 

provide for representation to as 
many organised interests as are 
functioning in the State. By giv-
ing such· representation to these 
interests the Council would not 
only become more repre3entative 
.but the functioning of such or-
ganisations would be encouraged 
and would get impetus and their 
working will becoTT'e beneficial 
to the community at large." 

t do not however, agree with the 
urlier eitunciatlon that cooperative 
societies W'hieh according to the aut-
tlor of this Bill are destined to play 

(Composition) Bill 

a vital role.· in our economy and in 
our country shOUld al'30, at the pre-
sent juncture, be given such repre-
sentation. I say this because I do 
not think that cooperative societies 
have yet proven their merit in this 
country by and large and-I am sure 
you are aware, Sir-we find that the 
functioning of the cooperative socie-
ties has been of a nature which has 
very little to commend itself to us. 
It would, therefore, be disastrous if 
we were to allow representation in 
TJegislative Councils to societies such 
a:, cooperative 'Societies in some of 
1 he State', the credentials of which 
are highly dubious. 

The very quintessence of demo-
cracy is that legislatures should be 
more representative and that popu-
lar will should find expres3ion in 
legislatures both in their compoJition 
and in their deliberations. The Bill 
which is before us proposes for a 
more appropriate and a more balanc-
ed composition of Legislative Coun-
cils in some respects. It enshrines. 
I think a pluralist and a functional 
approa~h to political organisation 
whiCh derives its validity in modern 
political thought and to that extent, 
I think, it is worthy Of our support 
in principle. 

It is interesting to find and go 
through the various comment3 receiv-
ed from various parts of India where 
Legislative Councils exist and also 
from parts ot India where there are 
no LegislatiVe Councils. In particu-
lar it is interesting to read the com-
ment trom the State of uttar Pra-
desh which ha 1 opined: 

". .. that the State Govern-
ment is ot the view that the 
composition of the Legislative 
CounCil should not be on the 
basis of functional representa-
tion. As an Upper House, it 
should be composed of elder 
state men and experts on var-
ious spheres of national life. It 
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should reflect the views and opi-
nion of intelligentsia and such 
other interests which cannot 
otherwise be represented in the 
Lower House .... " 

I think thb is a very old-fashioned 
and a very old-fangled expression of 
the assumptIOn underlying second 
chambers. I do not think even in 
the United Kingdom today the se-
cond chamber is based on the a3-
sumption that it is an elder House 
which has a second-say in most mat-
ters concerning legislation. It is only 
right and proper that Legislative 
Council ~ in the States in which they 
exist, and if they are found to be 
useful as organs of expression of 
popular will or of the will and the 
opinions of the intelligentsia. should 
be reconstituted. It is not my inten-
tion to suggest that the intelligent :ia 
or the elder statement should not be 
represented or should not belong to 
these Legislative Coun::ils but cer-
tainly it is necessary to activate these 
Legi ~)ative Councils in various States 
.and that they be reorganised partly 
at least on a functional and a pluri-
list basis in order that various or-
ganisations, organised interests. in 
·the country ·find a legitimate reflec-
tion in our State Legislatures. It i ~ 
in this context that I should also 
like ot suggest that a real study is 
made of the functions that these Le-
gislative Councils have performed in 
variou.l State levels and whether 
they continue to be useful organs of 
legislation and of expressions of 
popular will in the different aspects. 

16 hI'S. 

rSHRI SONAVANE in the Chair] 

It is very necessary for us to consider 
this because it seems that we have 
continued various Legislative Coun-
cils mainly because of historical rea-
sons. It it is found on a proper sc~­
tiny that they are not servmg 
any useful purpOse then they should 
be scrapped, 1:)11t if it is found that 

they are performing some essential 
and useful functions, then th.ere is 
no reason why at least in logic 
SUCh Legislative Councils shOUld also 
l1:')t be introdUced in States which 
do not have them. 

I do not have any definite views in 
the matter of abolishng Second Cham_ 
bers, and certainly I would not be so 
rash as to 'Juggest to this august· House 
that Second Chambers should be 
abolished everywhere overnight. But 
it is a matter on whiCh the Govern-
ment and the country should bestow 
their attention and make a proper 
study. If these Legislative Councils 
are not performing usp.ful functions, 
it should be investigated why they 
are not able to perform useful func-
tions and what might be conducive to 
enable them to perform usefUL func-
tions in OUr society. But if it is found 
even after such steDs as might be 
taken to improve their position or 
their quality or the quality and con-
tent of their deliberations and the im-
pact that they make On legislation, 
that there is nothing to justify their 
continuance, then there is no reason 
for us to continue them. But in this 
matter I think that Government 
have done very little thinking. They 
have gone in terms of accepting these 
Second Cham bel'S in sOme of the 
States and they went by historical 
precedents in terms of continuing 
them. They have not considered or 
scrutiniSed the functions that these 
legislative chambers have performed. 
I would very much like to hear from 
the han. Minister what efforts or 
what proposals Government have in 
view for ascertaining the role which 
these Chambers are playing in the 
different States, whether they have 
deteriorated to the level merely of a 
Second Chamber which is packed by 
nominations of Chief Ministers and 
other political prople or persons in 
politic!': who are frustrated or whether 
they are enabled in every pos3ible 
way to contribute towards the fuUlI-
ment of the purposes which justify at 
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least in principle their cOIl.;titution 
and their continuance. 

Shri Oza (Surendranagar): As the 
hon. Mover of the Bill has pointed 
out, there are two schools of thought 
about mailltaining the Second Cham-
bers in this country. Some que;tion 
the utility of these Second Cham-
bers, and some others question the 
functions that they are discharging, 
but I, for one, am of the opinion that 
we should have Second Chambers 
not only in the States, but we should 
al;o maintain the Second Chamber 
that We have at the Centre. I believe 
that there are some interests in the 
country, cultural, educational :md so-
cial or those who are taking part in 
social activities who would not be in 
a position to contest direct election~. 
After all, life in a country does not 
consist only of economic or political 
problems, but the legislature has at 
one time or the other to consider so 
many other questions, social cultural 
and others, and it is but nece;sary and 
proper that those interests who are 
not capable of directly participating 
in the general elections ..;hould be 
given some chance of placing their 
view points before the State or before 
the country. I think that it is a happy 
thing that life which is diversified in 
its existence should also be represent-
ed in these various Chambers. As 
the hon. Mover has pointed out, 
when this idea was conceived of, at 
that time our socjal and economic life 
was of a particular pattern. But, 
now after the attainment of freedom, 
during the last so many years, it is 
having a different pattern, and many 
other interests are growing up, and it 
is but necessary that we should give a 
second thought to the composition of 
these Legislative Councils. But I 
have got some difference of opinion On 
the question of including certain in-
terests. 

For example, the hon. Mover has 
said that panchayats, co-operatives 

(Composition) Bill 

and primary teac..~e!·.; sh(luld «Iso be 
given representation in these seco:1d 
Chambers. I humbly differ from him 
here. Up to the level of the zilla 
parh;hads, I would concede that they 
should be given some representation 
in the Legislative Councils. But be-
yond that, to drag the village pancha-
yats into the turmoil of all these in-
direct elections would not be in the 
intere,ts of the healthy growth of the 
panchayats that we envisage. As it 
is today we find that these panchayats 
are be:oming cock-pits of intrigues, 
and it is said th~t every village is; 
split up into two factions or'ome-
times more than two factions. I do· 
not want to say for a moment that r 
am against the panchayats or the pan-
chayati raj. ThC'~e are all processes. 
If democracy is to be installed in thi3 
country at the basic level, We have got 
to pass through this pro~ess. Simply 
because we are having some troubles 
in the beginning, I do not want to' 
suggest that we~hould give up the 
idea. But in the very interest of the 
healthy growth of these institutions, :r 
would submit that th(> time is not ripe 
when we should drag these institu-
tions into these indirect election> to 
the Legislative Council. Therefore, 
I am against giving the village pan~ 
chayats any representation in thes~ 
Legislative Councils. 

The hon. Mover has also thought 
it fit to provide for representation to 
the co-operativt' societie, in the Legis-
lative Council. As has been rightly 
pointed out by the previous speaker, 
the co-operative societies today have 
not reached a mature stage. Even 
otherwise, even if they have achieved 
that maturity, I am against giving 
any representation to them. They 
have a peculiar function to discharge, 
and I think that we should see that 
they keep away from active politics. 
Co-operation hal nothinii to do with 
any ideology, and I do not think that 
we should give them 80 much interest 
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or we should create any interest in 
their tavour whereby their hands may 
be diverted to things which are not 
directly their concern. 

Then, my hon. friend the Mover 
also wanted representation for pri-
mary teacherJ. As you know, pri-
mary teachers are spread all over the 
country and in every village, and they 
have got such a great responsibility. 
Looking to their present calibre, I 
do not think that it would be proper 
to bring them into the fray and into 
the arena of the political field. There-
fore, I am against giving them any 
representation. 

Sbrl R. G. Dubey (Bijapur North): 
Then they will give up teaching. 

Shrl On: As my hon. friend re-
marks, then they will give up teach-
ing and they will start doing some-
thing ei'de. which is not desirable. 

Then it has been suggested that 
where the Legislative Councils arc 
discharging proper functions they 
should be maintained and where they 
hav~ failed to discharge proper func-
tions they should be abolished. I am 
not of that view. In course of time, 
the Legislative Councils also will im_ 
prove. After all, democracy is a pro-
cess, as I have said at the beginning 
of my speech. We have not been ac-
customed to all these things in the 
past. These have come to us and we 
want to develop them. We cannot 
develop them overnight. It will take 
some time to develop them, just as it 
has taken some time in other coun-
tries. For instance, even in the U.K., 
it has broadened only from precedent 
to precedent, and it is during the last 
several hundred years that it ha, 
grown to what it is today. So we 
should not get impatient in regard to 
the growth of our democratic institu-
tion.. Some people who are impa-
tient and who are irritated after look-
fng round and seeing the intrigues 
that are eoingon this country get 
frustrated and some of them are of 
the view that we should give up this 
experbnent of democratising our ins-
titutions at the basic level. But I, for 

(Composition) Bill 
one, am of the opinion that we should 
watch this process with great patience, . 
and we should nurSe these democratic 
institutions in this country, for lIlti-
mately We wanl to see that democracy 
mcceeds in this tountry. Therefore. 
1 am of the view that the mere fact 
that the Legislative Councils in some 
States are not discharging their func-
tions properly is any reason for abol-
ishing them. Slowly, cteadily and 
gradually. they will al~o acquire some 
maturity and they will also be able 
to discharge their functions properly. 
and I am of the view therefore, that 
every State must ha~e a Legislative' 
Council. Even in States where there" 
are no Legislative Councils this' 
Parliament should #(ive a direc-
tive for the setting up of such 
Legislative Councils. For, fI.i I have· 
said, today politics has monopolised 
the public life of this nation. I would 
say monopolised too much the public" 
life' of this nation. There are so 
many interests in the country which 
are feeling frustrated ond irritated' 
that they have got no point of vant-
age where the" CRn express their ideas 
and their sentiments. For it is not 
only the social and economic pro-
blems which are coming before us. 
but so many other diversified pro-
blems are caming before us and be-
fore the legislatiVe bodies, and it is-
but proper that all these elements in 
the public life of our country should" 
be given representation. Let not poli-
tics dominate our national life. I am' 
therefore of the opinion that Legisla-
tive Council should be matntained.· 
By and large, I support the motion of 
the han. Mover, with this exception 
that I am not of the view that a11 the 
bodies which he bas contemplated for 
representation should be given repre-
sentation. 

With these few words. I lend my 
support to the Bill and urge that the 
matter may be taken up seriously by 
Government, because, aR I said, times 
are running very f~·,t Rnfl what 
was contemplated or conceived or a 
long time ago h not now appliCAble; 
much water has ftowed dOWn the· 
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Jamuna since then. I am sure a ~econd 
thought will be given to this matter 
by Government and they will accept 
.the main purpose behind the Bill. 
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"The members to be elected 
under clauses (a) to (i) of sub-
section (2) shall be chosen in such 
territorial constituencies as may be 
prescribed, and the elections under 
the said clauses shall be held in ac-
-cordance with the system of pro-
portional representation by means 
of the single transferable vote." 
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~I 

Mr. Chairman: Shri Heda. I think 
many Mebers are anxious tl) c;peak. 

So, I request hon. Members to confine 
t.~eir remarks within, say, seven 
minutes. 

An Bon. Mem'ber: Five minutes. 
Mr. Chairman: Yes, bettcr five 

minutes. 

ShrI Hecla (Nizamabad): Mr. Chair-
man, Sir, I congratulate my hon. friend 
Shri Shree N.arayan Das for bringing 
forward this thought-provoking Dill. 
This Bill involves a fundamental think 
ing on a basic point, namely, the sys-
tem of indirect elections. When the 
Constitution was envisaged and was 
framed, the conditions in those days 
were entirely different. Now, the 
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~onstitution has progressed further; 
It has asserted and has create:} n new 
con~ciousness and, may I say, a new 
envIronment and a number of new 
democratic and very useful and aser-
tive institutions. Therefore the time 
has com~ when we .gho~ld think 
whether we should allow an" ele-
ment of indirect elections. . 

What is the criterion of the progress 
that a democracy makes in any given 
country? One of the criteria is to ani 
out the quantum of indirect election 
and the prrstige that gets in that 
country. We have had three sllrr.c;s-
ful general elections. We assert. that 
we lire the greatest dernorracy in Asia 
and We have stabilisej democratic 
traditions here. So, it is time for Us to 
encourage the direct election sysh'm 
and discourage the indirect election 
sy::tem to bot,h Houses in the Centre 
as well as in the States. 

My next suggestion is that half the 
members of the council should repre-
sent the territories and half the num-
ber should represent the interests. 
When I say territories, I mean they 
should be eleeted direct by the elec-
tors in those territories. Mr. Sinhasan 

Singh referred to the Upper Houses in 
USA. At hoth the federal and State 
levels, the members are directly elect-
ed by the people. If you take the State 
Senates, they have got a demarcated 
boundary. Every Senator of that State 
is elected by that area and it is far 
greater than the area of that Congress-
man of that State. In UP for instance, 
it will be 16 districts which will elect 
one legislative council member. 

My suggestion is half the number of 
members of the council should come 
from the different territories-single-
member constituencies-and they 
should represent different areas. The 
other half should necessarily represent 
the interests, by which I mean real 
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interests and not imaginary in-
te~~t3. In the old days, dl1ring 
British regime, to be a qraduate 

or a teacher or an advocate was an 
interest. But I do not find there is 
anything particularly attached to those 
classes to be called as having particu-
lar interests. I am a graduate and an 
advocate. But I do not have any par-
ticular interest. The advocates repre-
sent others' interests; there is no parti 
cular interest for themselves as such. 

I also oppose particular representa-
tion of teachers' interest. In those days 
when literacy was scarce, to be a lite-
rate was something. There was a time 
when the village teacher was the vir-
tual leader of the village. He was con-
sidered the wisest mon of the vH1agle 

and counsel was taken from him. But 
now our village panches are of as a 
high calibre as anybody. So, the in-
terests of teachers as such should not 
be given particular representation. We 
have got the sorrowful experience in 
the past two decades because of the 

politics involved in these elections. 
Students also get involved in these 
elections. So, I am of the opinion that 
teachers should not form any particu-
lar interest. 

If my suggestion that half the num-
ber of members of legislative councils 
should be directly elected by the gene-
ral electorate is not accept.able. I have 

another suggestion. There may be some 
difference in the development, but 
practically everywhere we have pan-
chayat elections and local bodies have 
come up with adult franchise. They 
should get a far bigger slice in the 
councils than today. Today legislative 
assemblies dominate the councils. That 
should stop. It is time that 15 years 

after the promulgation of the Consti-
tution and after three successful gene-
ral elections, we rethink about the en-
tire system and give a proper direction. 

8hri K. L. More (Hatakanangale): 
Mr. Chairman, Sir, at the outset, I 
would like to congratulate the hon. 
Member, Shri Shree NaraY:lI1 nBS, for 
bringing forward this much needed 

(Composition) Bill 
meaSdre. I would not like to say much 
on this because Shri Das has incl'Jded 
my name in the Select Committee and 
there I would get ample opportunity 
to say what I have in my mind. 

An Hon. Member: 
motion is ac'c'!pted. 

Mr. Chairman: 
that. 

Let 

Provided thlS 

him preSUlr·c 

Shri K. L. More: But, Sir I would 
li~e to say a few things with 'regard to 
thIS measure. The hon. Member has 
his good intentions to give represen-
tation to various interests. Out of those 
interests, the organisations of primary 
teachers is the most important one. 
~mary teachers are really the most 
lmportant people of our nation's life. 
But it is very difficult for them to fmd 
representation even in the small or-
~anisations like panchayats, even at 
the village level. Then you can very 
well imagine how difficult it will be 
for them to get representation in the 
Jeglslative assemblies or councils and 
how still more difficult it will be for 
them to get representation in the Lok 
Sahha or in the Rajya Sabha. There-
forc, I admire his object in bringing 
this Bill to give representation to this 
neglected class of primary teachers. 

But he has said something about in-
direct nomination. He has said that 
one-third are to be elected by the le-
gislative assemblies. There I differ 

from him. If his intentions of giving 
representation to various classes are 
to be fulfilled, it is in the best interest 
that this system should be aholished~ 
Representation should be by election 
and not by nomination because that 
will be, a sort of, coming through 
back door. Therefore, I am not in fa-
vour of this provision. I do not know 
why it has not struck to him that no-
mination should be aholished. In real 
democracy, in my opinion, this should 

go and the Governors or anybody else 
should not have that power of nomi~ 
na!ion. 
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[Shri K. L. More) 
There are so many interests like 

Scheduled Castes, Scheduled Tribesand 
others. People in these classes are 
just springing up to bring about social 
reforms in the interest of those classes. 
They are really neglected. They do 
not have any representation nowa-
days. The period of reservation is 
also going to be ended by 19W1. There 
are various views on this. I differ 
from those who are opposed to reser-
vation. Because, still the society has 
not developed and the harijans or 
Scheduled Castes and Scheduled Tri-
bes are not sO developed as to find any 
representation in these organisations in 
free elections, without any reservation. 
So, my suggestion to the hcn. House 
and to the Select Committ~e is that 
more attention shouid be given to 
some of the neglected classe:; which 
really do not have representation. 

Then there is a grievance that even 
in jilla parishads and panchayats the 
neglected clas3es do not find proper 
representation. So, I would <..ppcal to 
the han. Member, Shri Shree Narayan 
Das that he should give more attention 
to some of the neglected classes so 
that we can usher in rea I democracy 
in this country. With these words, 'J. 
support the motion. 

Shri Gauri Shankar Kakkar: (Fatch-
pur): Mr. Chairman, I support the 
Bill sponsored by my han. friend. At 
the time of framing the Constitution 
it was never thought that with the 
progress of democratic set up in the 
country many such institutions like 
the Council would be coming into 
being, to giVe real representation to 
the various bodies. Now, after a period 
of 15 or 16 years of functioning of the 
Constitution we have created so many 
other democratic set ups, it is a natu-
ral corollary that the decentralised 
units at the district and village level 
should have representation on such 
bodies as the Legislative Council and 
the Rajya Sabha. 

(Composition) Bill 

Let me say one word. We have 
seen the evils of indirect electiona in 
the case of panchayat, council and 
Rajya Sabha elections. If I may be 
allowed to say so, with the progress of 

democratic set up in this country, with 
only one ruling party having an over-
whelming majority at the Centre and 
a(. the States, the evil effects of in-
direct elections have come even to 

this House. Perhaps, it would not be 
very shocking if I were to submit that 
there have been cases where people 
were giving huge amounts as bribes 
to become a member of either the 
Rajya Sabha or the Legislative Coun-
dl. By and large, this evil effect of in-
direct elections is growing every day 
In the Bill before us, thought has been 
given to this aspect and the idea of 
sending Members to the Council thr-
ough the Assembly has been very 
wisely dropped. So, I support this 
measure. 

At the same time, :i. have got one or 
two objections to this Bill. I am total-
ly opposed to the 'principle of nomina-
tion. Here, mY hon. friend has given 

exactly the same words whiCh were 
mentioned in the Constitution. We 
have seen the evil effects of nomina-
tion. Even if it is incorporated in the 
legislation that the persons to be no 
minated must have some special 
knowledge relating to a particular 
subject, if I may be allowed to quote, 
there were many instances where per-
sons who have no special knowledge 
of a particular subject are forced on 
the Council by the ruling party, ig-
noring their qualifications, becaUSe no-
body could challenge the ruling party, 
especially when it has got an over-
whe'ming majority. Sometimes, it so 
il :\ppens that those political figures who 

have no other place, merely because 
they happen to be the pet of some 
leader, they are nominated on the pre-
text of having some special knowledge 
of a particular subject, as mentioned 
in the Constitution, even though they 
have absolutely no knowled,::e of that 

subject. So, a second thought needs 
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to be &iven. I oppose this nomination 
dause. There should be no nomina-
tion. 

With regard to teachers' representa-
tion, it is a very serious affair. If the 
ruling party decides that teachers 
should not ·be allowed to participate in 
politics, so far so good; but there 
shoul1 be a universal or lIeneral code 
of conduct and I would certainly sup-
port that. But I would not support 
that the teachers should be made ins-
trumental in the case of th~ ruling 
P3.l'ty and should not be the subject of 
politics in the case .of the opposition 
parties. So, if the ruling party has 
any idea that politics should not go to 
educational institutions and the tea-
cher should not be allowed to .partici-
l)'lte in politics, let them have once 
and for alI c:ear vision and decide 
lhat they wou'd never approach this 
i osti t u lion. the teachers c lass, and 
make them instrumental to get their 
own ('nds served; then :i. would support 
thlt. But as long as they are made 
instrumental for one particular class, 
I thinlt, there is no harm if represen-
tation goes up to the primary or mid-
dle schoOl teachers which has not been 
there 1:0 far in. the Constitution. 

If I may be allowed to say, it has 
become a practice and it is growing 
every day that during the interim 
period if there is any vacancy or if 
any person is to be accommodated as 
a Cabinet rank Minister either at the 
Centre or in the States, he is allowed 
to come by tile backdoor, 0.3 I would 

raIl it, by going to the Rajya Sabha or 
by becoming a member of the State 
Council. How far will that Cabinet 
Minister be responsible to the House 
and to the electorate when he has not 
seen the face of the electorate and has 
not been elected on the basis of adult 
franchise? So, once for all to dis-

courage these things a decision should 
be taken. 

As has been suggested by my hon. 
friends, Shri Sinhasan Singh and Shri 
Heda, I agree that this particu'ar Blll 
requires some other change. that is, 

the pattern of sending representatives 
to thi' Councils and to the Rajya Sabha 
should be on the basis of territorial 
jurisdiction So that there may not be 
such cases or such apprehension that 
a particular district is favoured. I 
know, in my own State, Uttar Pradesh, 
a pal' icular district has the honour 
to send as many as 16 members to the 
RajYa Sabha whereas other districts 
do not have the honour to send a sing-
le representative. 

:i.n the end I have to say that just 
now when Thakur Sahib was asking 
the Deputy Minister, he -,vas shaking 

his head this side. I shall appeal to 
him one thing. Even if be is not pre-
pared to accept this particular Bill it 
is high time, after 17 years of demo-
('ratic set-up which we have brought 
about. that the Ca,binet decides to 
come forward with a comprehensive 
piece of legislation in this respect to 
allay all apprehensions and to have a 
fail' deal in the case of representation 
to the Counci Is and to the Rajya Sabha 
if they at all want them to exist in 
fu t lll'C' , That is my submission. 

Shri D C. Sharma: (Gurdaspur): 
MI'. Chairman, Sir, I give a warning 
t () the Governmcnt that if they do 
not accept this Bill ..... 

An Hun. :,Iember: We will walk out. 

Mr. Chairman: You have started 
with a warning and will end with a 
threat. 

An lion. Member: No threat; ag-
gression. 

Shri D. C. Sharma: .. , if they do 
not accept thL Bill in principle, they 
will be doing the greatest piece of 
injustice to the interests of demo· 
cracy in this country and they will 
have to reap the fruit of what they 
sow today in three or four years to 
come. I thinlt, democracy has two 
sides. Democracy, in one respect, 
I'epresents the popular will of the 
people and :); believe, whatever the 
Opposition may do or say, that there 

is no doubt about the fact that this 
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Lok Sabha and our Legislative As-
semblics in the country are true rep-
resentation of the popular will o! the 
country. I believe that this is only 
one aspect of demoeracy. The other 
:.Jspcct of democracy to which many 
great thinkers have referred 
und to which George Bernard 
Shaw specially referred is the func-
tlonal aspect of democracy. I know, 
when the Constitution was going to 
be framed, there were some persons 
who thought that India should set the 
example of functional democracy. The 
[act of the matter is that we have 
not fol!owcd that advice which was 
given to us by some great political 
scientists and some very renowned 
political thinkers. What has happen-
ed now is quite obvious. Sometime 
back, we wanted a Finance Minister 
and there was nobody available in 
the Rajya Sabha and the Lok Sabha 
\0 take the charge of the Finance 
portfolio and so we had to take hold 
of an I. C. S. retired officer who took 
charge of the Finance portfolio. We 
wanted a Minister of Irrigation and 
Power anti there was nobody here 
and so we had to get a retired En-
gineer elected to the Lok Sabha so 
that he could take charge of that por-
tfolio. 

My point is only this that func-
I iOllal democracy has a very great 
part to play in the proper functioning 
of the democratic form of Govern-
ment of any country. But you can-
not bring about this change so far as 
big ~Iections on adult franchise are 
concerned. ~ cannot go to my people 
in my constituency and say to them, 
"Please elect a person who can be 
the Finance Minister of my country". 
I canot. go to Allahabad and say to 
them. "Please elect a person who can 
be the Minister of Irrigation and 
Power In this country." Therefore, 
the functional aspect has got to be 
brough t in somehow and, I think, this 
Bill is the answer to that conundrum 
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which democracy puts forward in 
every country and which is being 
solved in other countries of the world 
in some way by creating hereditary 
peers, by creating life peers and by 
having otber things. I WOUld, there-
fore, say that the Government will 
be well-advised in accepting this Bill. 

My second point is this. There are 
some persons who are talking aheut 
politics. I think they have. read some 
book on politics published about 25 

years ago. Politics has changed ita 
connotation now. I have been reading 
a book written ,by a very eminent 
professor of political science who 
says that there is politics everywhere, 
in the club, in the kitchen, in the 
lobby, in the House, in the street, in 
the market place, in the school in the 
school, in the playground, etc. etc. 
wherever there is controversy, whe-
rever there is friction, wherever there 
are two persons engaged in I.!ome kind 
of work, there is politics and I do 
not understand why some of my emi-
nent friends here want to debar poor 
school teachers .... 

8brj Ranga (Chittoor): He was 
talking about the party poolitics. 
That is the objection. 

Shri D. C. Sharma: primury 
teaooers, secondary teachers, from 
fighting these elections and coming to 
the Councils and representing their 
case 

Sir, I say, without any fear of con-
tradiction, that if there is one pro-

fession in this country which has had 
not a fair deal at the hands of the 
Government all these years, it is the 
teaching profession. I must say allO 
that the teaching profession at the 
lowest level has been hit the hardest. 
What have the primary schOOl tea-
chers got from Government? What 
have the secondary schOOl teachers 
got out of Government? Of course, 
in some States the conditions are 
very promising. But in the other 



Legisl.ative VAlSAKHA 10, 1887 (SAKA) Councils 12288 
(Composition) Bm 

States they are very much depressed. 
They go on hunger-strike and do all 
kinds of things. 

Why do they do these things'! It is 
not because they are genuinely inte-
rested in politics, but because they 
want to improve their economic con-
dition. Therefore, I would say that 
the primary schOOl teacher must have 
his representation; the secondary 
school teacher should have his rep-
resentation and so al90 the college 

teacher and the university teacher. 

Shri Shree Narayan Das: The gra-
duates are there already. 

Shri D. C. Sharma: As somebody 
has said here, we want to give repre-
sentation to the intelligentsia. From 
where will you get this intelligentsia? 
The teachers are the brain-trust of 
India, and I believe that they should 
be given some representation here. 

At the same time, :i. would like to 
know from my hon. friend why he 
has left out women. After all, women 
also do not get a fair deal in our 
country. Of course, some of the 
noble ladies are here a Members. But 
then, what is their _proportion? There-
fore, I would submit that women also 
should be given a chance. 

Similarly, I would suggest that ex-
:1el"Vicemen also shou~d be given :1 

chance, because I find that the mili-
tary personel in this country are not 
also receiving their dUe share of rep-
resentation or their due share of re-
cognition. They should also have 

their chance. 

I alSo want that some labour 
unions should have their chance. I 
agree to the suggestion made in this 
regard. 

So far as the question Of percen-
tage is concerned, I think the Joint 
Committee will deal with that. But 
there is one thing that I would like 
to say and that is that you cannot 
combine the functional aspect of demo-
cracy always with the territorial as-

pect. The territorial aspect. The ter-
ritorial aspect will have to be sacri-
ficed some time so that the func-
tional aspect comes into pro-
minence. I would say, therefore, that 
I welcome this Bill, and I hope my 
hon. friend Shri Jaganatha Rao who 
was at one time a very progres.)lve 
gentleman, when he was an ordillz.ry 
Member of the House .... 

Mr. Chairman: He is still progres-
sive. 

Shri D. C. Sharma: .... will try 
to give his blessings to this Bill. If he 
does not do so, I think that there will 
be great trouble for us and for aU 
democrats, in store in the years to 
come. ',:11 

Mr. Chairman: May I know from 
the hon. Minister how much time be 
would like to take for his reply? 

Shri Jaganatha Rao (Nowrangpul'): 
About 10 minutes. 

Mr. Chairman: How much time 
would the hon. Mover require for his 
reply? 

Shri Shree Narayan Das: About ten 
minutes. 

Mr. Chairman: Now, Shri Ranga. 

qr ~ ~ i'{~ (m) : 
mmft~il~~f~qr I ~ 
J;f\lT ~ ~ I ~ ;r;rT{ ~m ~ e-
~T ctil ~ tTlrT Ff) ~it 'li1'l1 ~ I 

Mr. Chairman: I thought that the 
hon. Member wanted to speak on a 
different Bill and not on this Bili. 

,..ft 1Altrm: ~"~ : trifi ~ ~ 
'q~ ft;m- ~ 0) m ~ ~m:H' tn: :;ffl 
W mf ctil ~ f1n;r;n ~ I 

Shri Ranga: I am in agreement with 
my hon. friend Shri D. C. Sharma in 
regard to what he has just now suid. 
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IShl'i Ranga] 
The principle underlying this Bill 

is very good and very sound and J 
hore that even if Government C:i"c 

not prepared to accept this Bill as it 
is. they would come fOI'wlnd wltil a 
proper amending Bill to give efft!ct 
to the principles underlying this Dill 
and also the ancillary principles at 
the appropriate time. I am all in 
favour of giving as mu<:h representa-
tion as possible on a f\.lUctiollul basi~ 
to different sections of our people 
who are employed in intellectual pur-
suits and who generally are not In Il 

position to face the general elections 
and get themselves elected. Second 1], 
those sections forming themselves 8' 
~)ector8te should also have this adtli-
tiona I opportunity of sending their rt!-
presentatives. But then one difficulty 
arises .... 

17 hl"ll. 

~fr ~11'~ ~i~ i·(.-r : "3":rr~ 
lfir~l:f, ~T3·.rr it ~TTlf rr~ * I 

1\11'. Chairman: Is the hon. Membc',' 
challenging the qur)rum? 

Mr. Chairman: The bell is being 
rung-

Now, there is quorum, Shri Ranga 
may now C'Ontinue his speech. 

Shri Ranga: At th~ time we were 
considering this matter in the Cons-
tituent Assembly, we were very an-
xious to giVe this kind of functional 
representation. But one mistake we 
then made was that we did not rea-
lise sufficiently how difficult it is for 
actual workers themselves or their 
leaders who are employed in various 
concerns, or doctors or teachers or 
any of those people to get themselves 
elected fil'st, then function as legisla-
tors and then after that period is 
over to lesume their earlier pl'ofes-
·;ions. 
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Therefore, I would like to suggest 
that it is nOw time for Government 
to realise that only retired people, re-
tired teachers, retired doctors or any 
of the other variolls professions where 
they are not themselves actively em-
ployed and who, therefore, cannot 
possibly be influenced by their em-

ployers, whether t.hey be government 
or private institutions or private per-
sons, only such people should be en-
titled to stand as candidates, although 
teachers, doctors and other,s who are 
employed would be entitled to vote. 

H we provide that safeguard, it would 
be good. 

Se~ondly, I agree with my han. fri-
(:n1 fwm the Opposition who raised 
his objetcion that in very many cases 
partisan considerations are brought 
in .. Therefore, every effort should be 
made to minimise that. 

Thirdly, I am not opposed to the 
President's or Governor's right to no-
minate a few people to represent 
certain professions Or certain e~r­
tises. It also helps GOvernment from 
time (0 time to give recognition to 
those people who really deserve it. 
But in doing so, I would like Gove-
rnment to bear in mind one thing; 
unfortunately, it has not done so till 
now sufficiently, although in some 
caSfS it has done, it as performed its 
function properly. It is' that it must 
give first consideration to non-poli-
tical values; the first consideration 
should be the professional services 
"cndered by the persons concerned 
and not their political interests at 
all. 

Lastly, I would like to suggest that 
this kind of representation should be 
given to teachers, women, service-
men, labour, craftsmen and sO on. 
But all the time there must be this 
distinction made between candidates 
and the voters. The voters them-
selves may be employed, but candi-
dates should be retired people. 
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:~ am also not in favour of the ter-
ritorial distinction in these elections. 
As far as it is possible, primary con-
sideration must be to provide a means 
of election which wou'd not cost so 
much to the candidates. 

Unfortunately, as we are all aware, 
e~ections in the direct pr(Jcess are 
costing So much that ordinary people 
are not able to stanj as ,'<uclit.lates at 

all. So, every care will have to be 
taken 'by the Government and their 
advisers to devise some means by 
which it would be possible for ordi-
nary people who are retired to makc 

bold to stand as candidate5 and get 
a chance of being elected. 

None of the poli tical parties should 
get into this arena at all in regard to 
these elections. Anyhow, I hope that 
Government would give sufficient 
weight to this demand for giving func-
tional representation to these and 
several other equally deserving sec-
tions or our people who helonJ to the 
intellectual side of our society, 

1'7:08 hrs. 

[MR. DEPUTY-SPEAKER in the Chairl 

Mr. Deputy-Speaker: Shri Sara r. 
~ l~lI' 'if t ~~rtl': '-fill' ~ ~r'3~ 

;{~q"~ ~I 

Mr. Deputy-Speaker: The bell L, 
being rung,. , .. Now there is quorum. 

Shri Sham Lal Sara! (Jammu and 
Kashmir): 1 do not know the mind 
of the Government, whether this Bill 
is acceptable to them Or not, but one 
or two things strike me after hearing 
the speeches here delivered by hon. 
friends. 

I have ,a little experience of these 
elections and also giving functional 
representation to the Council in my 
State of Jammu and Kashmir. 

Firstly, it will be absolutely wronlll 
to drag in teachers into the arena of 

(Composition) Bill 
election:;. We have some seats re-
served fOr teachers in the two pro-

vinces of Jammu and Kashmir. What 
happescd? In the very first elections 
the whole lot of teachers came into 
the arena divided into distinct poli-
tical factions with the result that it 
became almost impossible to funcion. 
We had to amend the Constitution and 
drop that altogether. Some teachers 
may be nominated as Members of the 
Council. 

As far as functional representation 
to the different interests is concern-
ned, I have also the doubt that it may 
militate against the Constitution, it may 
be ultra vires, on account of discri-
mination. That also has to be looked 
into. 

As for keping this power of nomi-
nation with the Government, I may 
say from experience that it is very 
much helpful at times. My venerable 
friend Shri Sharma did touch it, but 
did not elaborate the point.. Under 
the democratic set up it sometimes 
happen> that certain important sec .. 

tions of the community like scientists, 
engineers or constitutional lawyers 
go unrepre&'Cnted. If the autho-
rity and the power remflin with 
the Government, and they get 
it either by election or by nnmi· 
nation, at times it serves the PUt'-
pose to the best interest of the Consti-
tution, the Government and ! h(-: 
rountry. 

Therefore. 1 feel that as far as tim 
Bill is concerned, I have 'sot no dis-

. agreement with the Bill or with the 
intentions of the Move. Rllt 1 think 

there are a few imperfections. 
Whether these imperfections can L e 
done away with by a reference to the 
Select Committee or whether tbe 
Governm('nt will promise to brin/{ :l 
Bill in caSe they feel that thel'e i .. , 
something tangible in the Bill (II' ir. 
the principles of the Bill, I do nut 
know. If they feel that there is some-
thing tangible it is likelv that lhey 
may bring in a fullfledged and well· 
tholl£.:ht-rJUt Bill. And then it might 
be ac~~'ted. Otherwise, 1 personal 
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[Shrl Sham LoRI Saraf] 
Iy feel that this Bill, with its imper-
fections, may on the one hand, with-
out helping the cause. come in the 
way of the Constitution. 

With these few words, I resume my 
seat. 

'" ~ {ll'f'f .~., : ~ 
~, ~ ~i1' orf;;R lFT ~ ~ 
m n-ro: mq'CfiT S'~ t I ~ ~~ 
'i1: ~~ ~ f;:rn; 'fiT'Ct't ~~ ~ ~.:r~ !fi~ 
W qr I 

1fq ~ ~ f.I; mHO!' liTm it ~ 
f'!fi~T ~mft<r ~CfT !fTif if; mun: 'n' ~ 

im ~ I "3'''fltiT 'lfT =;0fT0f f.I;trr 
~ ~ tfiqrlfl1 wr ~ f~~ ~T I ~T 
t ~ ~T i:l!fiff~cll't 1fT~, 'til ~·ffhl~~ 
1ft t, ~T !~ ~ ~ lTm ifi"T ~T;;re­
if; ~ JTt~T 'fiT ~ ~R if; ~ 
fifim" ~ ~ I 

~ \'flfi ~~ ~ ifiT ~ ~ ~ff 
fifi" -f;q-ifi" ~, ~ ~ lIT ~~i; ~, ~ 

It>'T ~ ~ ~ifi", ~ifi" cll'fifCf srfffiiffe«q 
rn cmrr El:Rr;nf~ I 116 ~~ t fit; 
m "3'0flfl1 n:.if <tT ifi"Tl: ~ fffilfC ~f;:fT 
~ I n:m ~ 6Rr 'ffu: ~m far. 
~ Wli ~r it ~i'r ~ f.I; lfirt ~ft 
~ :qm w ~r ~ ifr ifi")t fifim if; ~!) 

(Composition) Bill 

!fiT ~T ~6T dR fi~ ~<:IT :;rnT 3;lT 

~t-I~~f!fi~~ 
ft;rt'l!'c ~r.ft ~ mflt; ~ Cfflt 'i1: oR; 
Cfi"1: 3;I'T'li'IT lfiTlf ~'lfTlf ~ ri !fiT( ~ 
~ 'lf~ <mfT ij'mr ~T t ~ I ~ 
!fiT J:~ snf;r;w;:r ~Rr ~ I ffif!fi 
~ ~ 'i1: ~:q lI'i<: ~ffi !fiT 1fiTlf !fiT 
ri '1'11: ~ ~ !fiT fOf1fT ri I 
~!fiOf ~ qrif if; 'lll:lR 'i1: m<t ~ 
~ c:=rT ~ ~ 'i1: ftromf ~" 'lf~i\' ~ 'liT 
~al OffiT ~ mrr t I {m~ ~ 
q~ ~~ ~ 'lil "fIT ~ ;it f.I; ~TCfi 

~r I "ft 1Sfl'11{lliOI ml 'lfT f~ ~I~ 
~ ~ ~!fiT ~*"" ifiW ~ ilr~ ~~ 
t:ij' amr ttl ~ ~ ~ f~ ~~ ~"T 
~ 'lfT1i 'lfTf.r. ~~ qt ~ !. IiI Cf.Tlf 

~ ~, ~T 'fiT mmr mf~ m Cfi~ 

Shri Basumatarl (Goalpara): Then, 
is no quorum. 

Mr. Deputy-Speaker: The bel! is 
being rung.-

The bell has stopped and there is 
no quorum. Tbe House stands ad-
journed. 

17.16 brs. 

The Lok Sabha then adjourned tilL 
Eleven of the Clock on Saturdll1l, May 

1. 1965lVaisakha 11, 1887 (Saka). 

GMGI'PND-LS 11-&20 (Ai) LS-4-6- 65-970. 




